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manufacturing fans and fractional horse 
power motors and the state of this unit 
Is being reviewed. As far as possible 
we shall try to take it over for the pur-
pose of running it. As regards com-
pensation, there is no question of com-
pensation when we take over the mana-
gement. It is only when we nationalise 
that the question of compensation will 
arise.

SHRI SAMAR GUHA : 1 want to 
know irom the hon. Minister whether the 
Ganesh Flour Mills Co. Ltd. at Delhi 
were formerly shifted from Pakistan. If 
so, whether it got compensation for its 
cvacuee property. If so, what is the 
reason that recently a year before ac-
cording to enemy properties declared in 
Pakistan an ex-gratia compensation to 
the extent of Rs. 27 lakhs given to this 
company ?

What are the reasons for it, and what 
are the facts thereabout ?

SHRf C. SUBRAMANIAM : A sum 
of Rs. 25 lakhs was received as com-
pensation for the company’s properties 
in Pakistan.. . .

SHRI SAMAR GUHA : Rs. 27 lakhs.

SHRI C. SUBRAMANIAM : It had 
its own units in Pakistan also. Most 
of this amount of Rs. 25 lakhs was uti-
lised for paying off arrears of income- 
tax, wages etc.

SHRI SAMAR GUHA : My first 
question has not been answered namely 
whether it was totally transferred at the 
time of partition or it continued up to 
the 1965 Indo-Pak war and if not, how 
they were entitled to get Rs. 27 lakhs 
as ex-gratla compensation.

SHRI C. SUBRAMANIAM : As for 
as my information goes, they had some 
units in Pakistan also in addition to 
these five units, and it is for these units 
that we have received compensation of 
Rs. 25 lakhs.

SHRI SAMAR GUHA • May I  know 
whether there were companies up to the 
1965 war, because this ex-gratia com-
pensation Is given for properties which

were declared as enemy properties at 
the time of the 1965 Indo-Pakistan 
war.

SHRI C. SUBRAMANIAM: I do not 
have the facts with regard to this.'But 
the fact is that we received Rs. 25 lakhs 
as compensation. If the hon. Member 
is interested in having further particu-
lars, he may write to me, and certainly 
I  shall supply the information.
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Sppc  h l  Pr o v is io n  t o r  U.P. for 1974-75

469. SHRI YAMUNA PRASAD 
MANDAL : Will the Minister of PLAN. 
NING be p’eased to state .

fa) whether Government have made 
a special provision, outside the plan, of 
about Rs. 139 crorcs for U.P. for 1974- 
75; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA): (a) No,
Sir.

(b) Does not arise.
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THE MINISTER OF PLANNING 
(SHRI D P DHAR) : The question 
specifically relates to an enqutry whether 
a sum of Rs 139 crores is being pro-
vided for UP as special grant or fund 
This is not true No special provision 
has been made of the order of Rs 139 
crores for UP, but as tar as the question 
of dealing with the backwardness of 
certain areas of UP or dealing with cer-
tain specific problems of UP i« con-
cerned, certatnly in the Plan itself 
provisions have been made adequately 
for that purpose
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SHRI D P D H AR. The bon mem- 
be*- has mentioned the state of distress 
which obtains in five districts, out of 
which he does not remember the names 
of two But taking into account bis 
great concern for these districts, we shall 
look into this

SHRI RAM SURAT PRASAD . UP 
is one of the very backward States, 
specially the hill regions, Eastern UP 
and Bundclkhand Keeping m view 
the population and poverty, why has this 
provision not been made0 Further, 
has the UP Government made such a 
request to the Central Government or 
not ?

Mr SPEAKER The bame question 
was asked by Shn Mandal

SHRI RAM SURAT PRASAD Has 
the UP Government made such a re 
quest *

SHRI D P DHAR I have nothing 
to add to the submissions I have al-
ready made
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